THE IN‘DIAN TARIFF (TI-IIRD AMENDMENT) ACT 1952

No, XLV of 1952

W /17 M&éq,,/§j7

7

-

[22nd July, 1952]
An Act furbher to amend the Indlan Tarlﬁ' Act, 1934
BE it enacted by Parliament ag follows : —

1. Short title.—This Act may be called the Indian Tarlff (Thlrd Amend-.

-ment) Act, 1952.
‘2, Amendment of section 4A, Act XXXII of 1934.—In section 4A of tbn
Indian Tariff Act, 1934 (heremafter referred to as the principsl Act),—

" (@) .in sub-section (1), er the words ‘‘a temporary amendment’’
the words ‘“‘an amendment”’ shall be substituted; and

(b) for sub- section (3) the following sub-section shall be - substi-
“tuted, n_amely —

"+ “(8) Tor the removal of doubts it is hereby declared that any
-notifieation approved by Parliament, - whether with or without

~modifications, may be rescinded by thé‘bentral Governmient at any:

time by notification in the Official Gazette.”

8. Validation . of certain notlﬂcatlons.—Notw1thstandmg anythmg con -
‘tained in sub-section (8) of gection 4A of the principal Act as in force
immediately - before the commen_cement of this, Act, the notifications of
the Government:of India in the Ministry of Finance (Revenue Division),

No. 8.R.0. 857 and No. S.R.0. 1008, dated the 1st day of June, 1951-

.and the 30th day of June, 1951, respectlvely, shall be .deemed never to.
"have ceased o have effect, and shall contlnuc to be in- force
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